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With
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PRINCIPAL BENCH, NEW DELHI

kamilesh Jopwal - =~ - SR TR T T R S Applicant
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BEFORE THE HON’BLE NATIONAL, GREEN TRIBUNAL,

o PRINCIPAL,BENCH, NEW DELHI
ORIGINAL APPLICATION NO.914/2022
WITH
CAVEAT APPLICATION NO. 20/2020

IN THE MATTER OF :-

KAMLESHJONWAL & .~ 0o o APPLICANT
VERSUS

EPDAYBUNI&ORS, -~ == o i RESPONDENT

Letter of Authorization

I, Naresh Kumar, Chief Secretary, New Delhi do hereby authorize
Sh. Ajay Kumar Gupta, District Magistrate, New Delhi to appear
and file the reply/documents on my behalf before the Hon’ble
Green Tribunal in the matter of Kamlesh Jonwal vs UdayPunj

original application no. 914/2022 which is listed for 18.07.2024

A

NARESH KUMAR
Chief Secretary,
New Delhi
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BEFORE THE HON’BLE NATIONAL, GREEN TRIBUNAL,
PRINCIPAL, BENCH, NEW DELHI

ORIGINAL APPLICATION NO.914/2022
WITH
CAVEAT APPLICATION NO. 20/2020

IN THE MATTER OF :-

KAMLESHJONWAL e APPLICANT
VERSUS

UDAYPUNJ&ORS. e RESPONDENT

STATUS REPORT CUM AFFIDAVIT ON THE BEHALF OF THE
CHIEF SEGRETARY, GO_.VE-RNMENT OF NCT,
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hereby solemnly affirm and state on ‘eath as under -

1. That I am duly authorized and competent to afﬁrm\;iiezi;‘f‘esent affidavit
on behalf of the answering respondent which has been prepared under my
instruction. I am fully conversant with the facts and circumstances of the
present matter on the basis of the records maintained in the office to

enable me to file the present affidavit on behalf of the answering

respondent.
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2. That on the previous date this Hon’ble Tribunal directed the interim

directions on the four points. The reply of the interim directions is as

under:-.

@)

(ii)

(iii)

The Joint Committee constituted vide order dated 20.11.2023
surveyed the subject land and prepared TSS map/demarcation
report. Joint Committee also visited the site in question on
18.04.2024 and took photographs and re-verified the factual
position. The Report of the Joint Committee is as Annexure ‘A’.
Pertain to the Respondent no.l Sh. Uday Punj who has been
directed by the Hon’ble Tribunal to file the reply of the status
report filed by the DDA and District Magistrate.

(a) The possession of the land on which barat ghar, pump house
and road were constructed and on which green belt was developed
was acquired vide award 90/1980-81 and the possession of the
same was handed over to DDA vide possession proceedings dated
21-04-2007(as Annexure ‘B’) and since then DDA is land owing
agency.

(b) Pertains to DDA.

(c) Disciplinary Authority has ordered for enquiry into the matter

(as Annexure ‘C’).
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(d) The Land has been acquired and already handed over to DDA.
DDA, further handed over to MCD as park.Currently, MCD is
maintaining the green belt at Kaveri Apartment.

3. DDA has been requested to protect the acquired land from
unauthorized construction and encroachment as the possession
continues to be with DDA (as Annexure ‘D’).

4. That the present short affidavit is submitted accordingly.
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VERIFICATION: - 16 JuL 2004
Verified at New Delhi on this _ day of July, 2024 that the contents of the
above Affidavit are true and correct to the best of my knowledge and based

on the official records of the Respondent. No part of it is false and nothing

material has been concealed therefrom.
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o SURVEY REPORT OF JOINT COMMITTEE CONSITUTED BY
HON’BLE NATIONAL GREEN TRIBUNAL IN THE MATTER OF OA. NO. 914/2022

The Hon’ble National Green Tribunal vide its order dated 20/11/2023 in the matter of CA No.
914/2022 titled as Kamlesh Jonwal versus Ujay Punj & Anr. has constituted a joint committee
comprising of the officers authorized by Vice Chairman, DDA, District Magistrate, New Delhi
District and Commissioner, Municipal Corporation of Delhi to demarcate the land of Kaveri
Apartment, D-6, Vasant Kunj, New Delhi and land of respondent no. 1 in the instant matter i.e. Sh.
Uday Punj in question.

The Hon’ble NGT has further directed to submit a report specifically mentioning as to whether
any part of Kaveri Apartment, Green belt connecting to the end gate of Kaveri Apartment and
public facilities drinking water/gas pipelines/sewage etc. fall into the land in question of respondent
no. 1.In the present case, subject land is Kaveri Apartment and Khasra nos. 480/396/87 (3-12),
479/396/87 (3-12), 86(9-12), 88(9-17) and 67(4-1) of village Masoodpur.

In compliance of order dated 20/11/2023 passed by Hon’ble NGT, a joint site survey and
demarcation of the subject land/area was carried out on 21/11/2023 by duly authorized officers of
DDA and Revenue Department i.e. Naib Tehsildar (DDA), Patwari (DDA), A.E./SPO (PDA), Naib
Tehsildar( Vasant Vihar sub division), Halqa Patwari (Vasant Vihar Sub-Division), alongwith Sh.
Virender, Surveyor of DDA from M/s. Habib Survey Pvt. Ltd. A copy of proceedings dated
21/11/2023 is annexed at Annexure-A.

Further in compliance of the directions of the Hon’ble NGT dated 20.03.2024, a joint visit was
again conducted on 18.04.2024 with the duly authorized officers of DDA, MCD and Revenue
department to reverify the facts as on date. The facts and the area was again verified and \
photographs were taken. The officers from DDA viz. Sh. Manoj (Patwari), Ms. Anjali (Asstr.
Director), Sh. Prahlad (Section Officer), the officers from MCD Sh. Saurabh (S.0. Horticulture).
Sh. Jagmender Singh (Naib Tehsildar), Sh. Devender (Patwari), Sh. Amit Singh (D-manj, and from
Revenue Department Sh. Atul Bhartiya (Naib Tehsildar Vasant Vihar), Sh. Subodh Kumar (Patwari
Vasant Vihar) and TSM/TSS surveyor from DDA were present.

After survey of the subject land in the present case, a TSS Map ( Demarcation Report) has
been prepared and provided by the Surveyor. The copy of TSS Map 7 demarcarion report is duly
verified by authorized officers i.e. N.T, DDA, Patwari, DDA and Patwari Vasant Vihar is annexed
at Annexure-B. The demarcation/ TSS Map has been prepared khasra number wise. The details of
the structures at different khasra nos. are mentioned below:

1. Area under Pump House: Area measuring 587.134 sqm. is under pump house in khasra
1n0.87 min, 88 min & 93 min. photos of this site is also enclosed. Area shown as site No.1 1n
blue colour.
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@® 2. Area under Barat Ghar: Area measuring 1601.024 sqm is under Barat Ghar in Khasra
No.88 min, 89 min and 93 min photos of this site is also enclosed. Area shown as site No. 2
in blue colour.

3. Area under DDA market: Area measuring 1168.020 sqm is under DDA Market in khasra
no.88 min & 89 min, photos of this site is also enclosed. Area is shown as site no. 3 in blue
colour.

4. Area proposed for Police Station: Area measuring 12326.05 sqm in khasra no.86 min, 88
min & 67 min is lying vacant at the site and is partly under green.

5. Kaveri Apartment: The area of Kaveri Apartment is shown: in grey color in TSS Map.
Kaveri Apartment falls under Khasra No. 92,93,94,95,96,99,90,65,66,61 and 88.

6. Area under Green: This site is adjacent to service road connecting Exit gate (Kaveri
Apartment) and Vasant Kunj Road and in the right while going towards Exit gate (Kaveri
Apartment). Area measuring 384.88 sqm in Khasra No0.93 and 989.37 sq. in Khasra No.87 is
under Green Belt. Photos of this site is also enclosed. Area shown in green color and marked
as G 1. ‘

7. Area under Green: This site is adjacent to service road connecting Exit gate (Kaveri
Apartment) and Vasant Kunj Road and in the left while going towards Exit gate (Kavert
Apartment). Area measuring 1159.648 sqm in Khasra No.87 is under Green belt. Photos of
this site is also enclosed. Area shown in green color and marked as G 2.

The Respondent no.1 in his reply claimed the land falling in Khasra nos. 480/396/87 (3-12)
479/396/87 (3-12), 86(9-12), 88(9-17) and 67(4-1) of village Masoodpur. However, as per revenue
record, the land falling in Khasra nos. 480/396/87 (3-12), 479/396/87 (3-12), 86(9-12). 88(9-17)
and 67(4-1) of village Masoodpur had been awarded vide Award 90/1980-81 and posseas on of the
same has been handed over to DDA vide possession proceedings dated 21/04/2007.
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Copy to:
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(:m'vrumcul nf N( T of Delhi
OFFICE OF THE SUB-DIVISIONAL MAGISTRATLE, VASANT VIHAR
Floor, Palika Bhawan, R K Puram, New Delhi :
ENO.SDM/AYR2024/ _3.7 ) "'1 Delhi, dated 5~y «/M»l]
To .
The Commissioner, Land Management,
NDZ, DDA, Vikas Sadan, INA, New Delhi

Subject: Joint Survey for verification the factual position in r/o Khasra no. 480/396/87(3-12),

479/396/87(3-12), 86(9-12), 88(9-17) and 67 (4-01) situated in village Masoodpur, New
Delhi.

Reference: Order dated 20/03/2024 of Ilon’ble NGT in the matter of OA no. 914/2022 titled
Kamlesh Jonwal vs. Uday punj & Ors. (copy enclosed).

Sir,

Please see the interim directions issued by the Hon’ble NGT vide order dated 20/03/2024
in the matter cited above vide which the Hon’ble NGT has directed to submit report of joint
comumittee constituted vide order 20/11/2023 to demarcate the land of the Kaveri Apartment and the
land of respondent no-1 in question. In this regard, it is to inform that a joint survey has also been
conducted by the joint team comprising the officers authorized by DDA and Revenue Department
ic. Sh. Om Prakash (NT DDA), Sh. Sanjay (AE/SPD-I DDA), Sh. Manoj (Patwari DDA), Sh.

Virender Yadav (Habib Surveyor), Sh. Ravi Kumar Meena (Patwari DDA), Sh. Atul Bhartiya (NT
Vasant Vihar) and Sh. Yogesh (Patwari Vasant Vihar) on 21/11/2023.

Therefore, it is requested to direct the above mentioned officials to make it convenient to
attend the joint visit scheduled on 18/04/2024 at 11:00 AM along with surveyor for verification of
factual aspects in respect of joint survey dated 20/11/2023 and TSS map.

»/

\Rcen\\foppo)
SDM, Vasant Vihar

ADC, Land & Esiate, MCD, SPM Civic Centre, New Delhi with the request to depute the
concerned officials for the above mentioned survey.

Executive Engineer, SPD-I, DDA
Assistant Director, Horticulture, South Zone MCD

Copy for information to :

Ii

PS to District Magistrate New Delhi District for kind information of DM, ND

v\'
e

(Reena Toppo)
SDM, Vasant Vihar
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“® . GOVT OF NATIONAL CAPITAL TERRITORY OF Anmexwne — (
REVENUE DEPARTMENT
(VIGILANCE BRANCH)
5, SHAM NATH MARG, DELHI-110054

F.14(39)/2024/DIV.COM/VIG./HQ/ 2.2 R-24b Dated: 22 )uyf-).g 24
To

The Assistant Director (Vigilance),
Directorate of Vigilance,

4th Level, C-Wing, Delhi Secretariat,
I.P. Estate, New Delhi-110002

Sub: Forwarding of Draft Chargesheeets against Sh. Vivek Kumar Tripathi,
DANICS, the then ADM/LAC and Sh. Surender Yadav, the then Patwari,

New Delhi District, Revenue Department, GNCTD- reg.
Sir,

Please refer to your mail dated 14.05.2024 seeking draft chargesheet in
r/o Sh. Vivek Kumar Tripathi, DANICS, the then ADM/LAC and Sh. Surender
Yadav, the then Patwari, New Delhi District, Revenue Department, GNCTD.

In this regard, 1 am directed to enclose herewith Draft Chargesheets
framed under Rule 14 of CCS (CCA) Rules, 1965 along with copies of requisite
documents in r/o following officers/officials:-

1. Sh. Vivek Kumar Tripathi, DANICS, the then ADM/LAC, New Delhi District,
Revenue Department, GNCTD.

2. Sh. Surender Yadav, the then Patwari, New Delhi District, Revenue
Department, GNCTD.

This issues with the prior approval of the Principal Secretary (Revenue)-
cum-Divisional Commissioner, Revenue Department, GNCTD.

Encl: As above.
Yours faithfully,

On_

(Pramod Kumar)
SDM Vigilance (HQ
No.F.14(39)/2024/DIV.COM/VIG/HQ/ 235240 Dated: 2 i-/mf?o'hi
Copy for information and necessary action to :-
1. The District Magistrate, District New Delhi, Revenue Department, GNCTD.
2. The District Magistrate, District west, Revenue Department, GNCTD.

(Parmod Kumar)
SDM Vigilance (HQ)

s

@ CamScanner
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OFFICE OF THE DISTRICT MAGISTRATE
(NEW DELHI DISTRICT)
GOVERNMENT OF N.C.T. OF DELHI
12/1, JAM NAGAR HOUSE, NEW DELHI-110011.

No. F.1/SDM(VV)/2024/093765433/ {3~ Y3+ Y Date: | (o3« JedY

10
The Commissioner,

Land Management, DDA,
Delhi.

Subject: NGT original application No. 914/2022 titled Kamlesh Jonwal Vs
Uday Punj Ors. in respect of Award no. 90/80-81.

Sir,

Khasra Nos. 479/396/87 (3-12), 86 (9-12), 88 (9-17), 398/329/93/2 (9-
11), 330/93 (4-17), 67 (12-3) of village Masoodpur was acquired with award
no. 90/80-81 and the possession of the same was also handed to the DDA
(copy enclosed). In a writ petition in the High Court judgment dated
23.02.2015, the award was quashed on the basis of a report by LAC that the
possession of the land has not been handed over which is not factually correct
as per records. As reported, the matter is already in appeal by DDA against the
quashing of the award order of DDA.

In the meantime, a petition was filed in the NGT wherein the factual
details have been filed that possession of the acquired land stands handed over
to DDA. Hon'ble court has asked for a status from Chief Secretary, Delhi and
the Vice Chairman, DDA on the next date of hearing on 18.07.2024.

The land under question is a park adjoining the D-6, Kaveri Apartments,
Vasant Kunj, which is reportedly being maintained by MCD presently as green
belt at Kaveri Apartments. Since, the possession of the land has never been
disturbed, it is humbly requested that the land is duly protected from any

unauthorized construction/ encroachment.
Nishanffc:lﬂhl,\

Addl. District Magistrate
New Delhi District

Copy to:

1. PS to Vice Chairman, DDA.
2. PS to ACS/ Divisional Commissioner, Revenue, Delhi.
3. PS to DC, MCD, South Zone, Delhi.




